. SFRI.VAYALAR RAVI (Chirayle-
“Xi1); " The Minister ig -there, he may .

PASSPORTS (AMENDMENT) BILL
—Contd, -

. Clause 2—{Amendment of Section 5)
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because the number of passport ap-
plications has increased and the fee
could be conveniently reduced
Rs 18, .
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I have already moved
my amendments and all 1 want to say

PROF.

‘(Ahmedabad):
briefly 50 far as the amendments are

concerned js this,
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- n. mmmm. All om-

comes and tells them what is the in-
formation about their passport.

Therefore, 1 do not want to take
the time of the House. But I can say
that since there is so much of differ-
ence between Rs. 15 as guggested by

has been worked out thoroughly by
a group of officers, 1 can tell you in
confidence that the total cost is Rs.
46.425. But we did not accept. We
put it at Rs. 45.00. The total cost of
maintaining Regional Passport Office

4842 Wodnnmlmevthudwum

it at Rs. 45.00.

If you add Rs. 3.50 to this Ra. 45.00
it comes to Rs. 48.50. The surplus is
a matter of hardly Rs. 1.50.

In one year the prices and rental
will go up and it will cross Rs. 50.00.

On this point, I think Members will
not very much insist and I would re-
quest them to withdraw amendments.

About the amendment that the
passport should be given in a certain
time, I would be inclined to accept
Shri Mavalankar’s amendment which
gives a little more time than what I
promised. I said 35 days. He said 40
days. Shri Mavalankar comes to my

MR. DEPUTY-SPEAKER. Mr. Ravi,
are you pressing the amendments?

SHRI VAYALAR RAVI: I with-
draw my amendments. :

Amendments Nos. 7 and B were by
leave, withdrawn. .

Eduardo Faleiro i# not here, T put
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[Mr. Deputy-Speaker]
hisummdmmttothevntenf the
House.

Amendment No. 10 was put and
negatived,

SHRI V. M. SUDHEERAN: I want
to withdraw my amendments.

Amendments Nos. 13 and 14 were
by leave, withdrawn,

PROF. P. G. MAVALANKAR: I
want to press my amendment.
MR. DEPUTY-SPEAKER:
the amendment to the vote of

House,
The question is:
“Page 1, line 12—
for ‘“rupees Afty"
“rupees forty” (19).
Those in favour, may say ‘Aye’.
SOME HON. MEMBERS: Aye.

MR DEPUTY-SPEAKER: Those
who are against, may say ‘No".

I put
the

.substitute

SOME HON. MEMBERS: No.
MR. DEPUTY.SPEAKER: [ think
Noes have it.

PROF. P. G. MAVALANKAR: Ayes
have it

They cannot take our approval for
granted.

MR. DEPUTY-SPEAKER: You can
rise in your seats,

PROF. P. G. MAVALANKAR: How
can they take our approval for grant-
ed and charge from so many citizens
of this eountry in advance Rs. 50. It
is a matter of principle. Parliament
must assert their right. You cannot
take everything for granted like this.

SHRI SAMARENDRA KUNDU:
Would you give me a chance to ex-
plain it? ¥ also you raised
it.  You are rightly agitated. I do
not deny it, But kindly bear with me
for a minute. The moment people
come to know that from a

tertain
date the Bill will be passed and Rs. 50

i

wln be charged, lhere ﬂn .bo a
great on rush of applications paying
Rs, 25, There will be complaints - all
round and friends Iks you wonld
come and sit on our neck mnd ask,
what is the Government doing. There-
fore this arrangement has been done
and it is very practical.

MR. DEPUTY-SPEAKER: Prof.
Mavalankar, do you insist?

PROF. P. G. MAVALANKAR: I
still insist on a division. You can't
anticipate Parliament’s approval and
start charging enhanced fees. What
are we sitting here for?

SHRI SAMARENDRA KUNDU:
Let me explain.

MR, DEPUTY-SPEAKER: I don't
think any amount of your explanation
is going to satisfy him, as far as I
can see, Don't waste time on that...

SHRI DINEN BHATTACHARYA:
Do you agree in principle?

SHRI A. BALA PAJANOR (Pondi-
cherry): They have incurred enro-
moug expenditure. In principle it is
all right. He is conceding.

15 hrs.

MR. DEPUTY-SPEAKER: But i
he insists on division. we will have
division.

PROF. P. . MAVALANKAR: If
the Minister says he will not do it
again, I can accept it, But he is not
doing it.

MR, DEPUTY-SPEAKER: Which
one do you want to be put to vote Mr.
Mavalankar?

“Amendment No, 19 or No, 207

PROF. P. G. MAVALANKAR: No.

19, - _
MR. DEPUTY-SPEAKER: Let the

lobby be clesred—Lobbles are elear-
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ed. . Before 1'put the amendment to-

-vote I wish the hon. Members to be
dn their own seats and press the but-
ton properly. Mr. Mavalankar, do you
“want to press for a division?

PROF. P. G. MAVALANKAR: Yes,
Bir,

MR, DEPUTY-SPEAKER: © The
question is:

Page 1, line 12,—

for “rupees fifty"” substitutz “ru.

pees forty”

The Lok Sabha divided:
Division No. 2;

AYES

1501 hry
Ahmed Hussain, Shri
Barman, Shri Palas
Bhagat Ram, Shri
Bhattacharya, S8hri Dinen
Boddepalli, Shri Rejagopala Rao
Chandrappan, Shri C. K.
Deo, Shri V. Kishore Chandra S.
‘Gotkhinde, Shri Annagaheb
Halder, Shri Krishna Chandra
Haren Bhumji, Shri
Jeyalakshmi, Shrimati V.
" Kasar, Shri Amrut
Kisku, Shri Jadunath
Laskar, Shri Nihar
Mathew, ‘Shri George -
Mavalankar, Prof. P, G.
Pradhan, Shri Amar Roy
Rachaiah, Shri B.
Reddy, 8hri G, Narsimha
Reddy, Shri K. Vijaya Bhaskara
Roy, 8hri A K.
Saha, Shri A. K,
‘Bathe, Shri Vasant
“Tulsiram, Shri V.
“Venkataraman, Shri R.
Wenkatasubbaiah, Bhri P,

NOES .
Amat, 8hri D.
Amin, Prof, R, K,
Balbir Singh, Chowdhry

Barnala, Shri Burjit Singh
Charan Narzary, Shri

Chavda, Shri K. 8.
Chowhan, Shri Bharat Singh
Danwe, Shri Pundalik Hari
Das, Shri S. S,

Dawn, Shri Raj Krishna
Desai, Shri Morarji
Digvijoy Narain Singh, Shri
Dutt, Shri Asoke Krishng
Kaochwal, Shri Hukam Chand
*Kodiyan, Shri P. K,
Krishan Kant, Shri

Kureel, Shri R, L,

Mallick, Shri Rama Chandra
Mathur, Shri Jagdish Prasad
Mehta, Shri Prasannbhai

Mritunjay Prasad, Shri
Nahata, Shri Amrit
Nathwani, Shri Narendra P.
Parulekar, Shri Bapusaheb
Paswan, Shri Ram Vilas
Patwary, Shri H. L,

Pradhan, Shri Pabitra Mohan
Rai, S8hri Narmada Prasad
Raj Keshar Singh, Shri

Ram Kinkar, Shri

Ramji Singh,Dr,

Ranjit Singh, Shri

Sahoo, Shri Ainthu

Sharma, Shri Rajendra Kumar
Shukla, Shri Madan Lal
Sikander Bakht, Shri
Suman, Shri Ramji Lal
Surendra Bikram, Shri
Tiwary, SBhri Madan

Yadava, Shri Roop Nath Singh
Yadvendra Dutte, Shri

*Wrongly voted for NOES.
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MR DEPUTY-SPEAKER: The re-
sult* of the division is: Ayes: 26;

Noes: 41.
The motion was negatived.

MR, DEPUTY SPEAKER: Mr. Mava-
lankar, do you want to withdraw your
amendment No. 207

PROF. P. G. MAVALANKAR: Yes,
Sir. 1 seek leave of the House to
withdraw my amendment No. 20,

MR. DEPUTY-SPEAKER: Is it the
pleasure of the House to grant him
leave to withdraw his amendment? *

SEVERAL HON. MEMBERS: Yes.

Amendment No. 20 was, by leave,

withdrawn,
MR, DEPUTY-SPEAKER: 1 shall
now put amendment No. 21 moved by
Shri Lakshmi Narain Nalk.

Amendment No. 21 was put and
negatived.

MR. DEPUTY-SPEAKER: Now; I
will put clause 2 to the vote of the
House.

The question is:

“That Clause 2 siand part of the
The motion was adopted.
Clause 2 was added to the Bill.
MR. DEPUTY-SPEAKER: Now, we

will take up Clauses 3 to 7.

‘The question is:

“That Clauses 3 to 7 stand part of
the BilL"™

The motion was adopted.

—
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Clouse -1, the Enacting ' Formuis end
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SHRI SAMARENDRA mm 1
beg to move: :

“That the Bill be passed,” .
mwmmm 'rh.quel-
tion is:

“Thay the Bill be passed”.

adopted,

The motion was

15.03 hra
COMMITYEE ON PRIVATE MEM-,
BERS' JILLS AND RESOLUTIONS
TWENTY.FIRST REPORT
MR. DEBPUTY-SPEAKER: Now, we
take up Private Memberg Business.

SHRI VINODHBHAI B, SHETH: 1
beg to move:

“That this House do agree with
the Twenty-first Report of the Com~
mitiee on Private Members’ and Re-
solutions presenied to the House on
the 26th July, 1978."

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That this House B9 sgreajwith
the Twenty-first Report of the Com-
mitiee on Private Members' and Re-
solutions presenied to the Housg on
the 26th July, 1978

“The following Meambers also r®corded there votes:
AYES; Shrimat! Thilya P, Mm.wuu.mm

V. M. Sudheeran, Nanasahib Bonde, P.

Rathawa and P. K. Kodiyan;

NOES: Serv. Shri Samarendra Kundu, ¥

Rajagopal  Najdu, mm
uvraj, Birendra Prasad, . L. P,

8inha, Vinodbhal B. Sheth, Chandra Shekhar
mmmmMmﬁ.,wmmml . Ane



